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organisation as well as the State units for 
Pffiating new and young entrepreneurs.

SHRI a  JANARDHANAN : I know 
perfectly well that there is such an organisa
tion and in some States some other organisa
tions are coming up. But they are not really 
helping the industrialists. That is why I ask 
whether Government wiU take positive steps 
to help these industries throughout the coun
try, that is, setting up organisations m all 
States so that these complaints from industria
lists would not come up.

MR. SPEAKER ; It is a suggestion for 
action.

lim it of Advertisement! la Newspapers 
to 40 per caat of Space

*185. SHRI JHARKHANDE RAI : Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state :

(a) whether the Newspapers have been 
recommended to voluntarily limit the quan
tum of advertisements to 40 per cent of the 
space;

(b) if SO) the main features of the reco
mmendations ; and

(t) whether this has been implemented ?

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRIMATI NANDINI 
SATPATHI) : (a) No, Sir.

(b) and (t) Do not arisr.

B K O l TTO : p r  WTT art* 
WT T O T  «FT t m  i n u j
fW T  E m u s  % *<r *r P ra m
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ifPT UFI
§ ?

SHKIMATI NANDINI SATPATHY: 
No, it is not a fact that three-fourth of the 
newspaper apace ii being utilised for adverti
sements, but it it a tact that we get a num

ber of complaints from different parties that 
the space used for advertisements is not pro
portionate.

i t r a i i  t w  : ap r  ^  spcit
■A, flT . I, "f f  -A Jt VN  JV . n.«pt nw r f  t o  anfr w -  
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SIIRIMATI NANDINI SATPATHY: 
Government are thinking of constituting 
a fact-finding committee which will go into 
details of the economics of newspapers. When 
we get their report, further action will be 
thought of.

SHRI ANANTRAO PATIL : There is 
neither a voluntary nor a statutory limit to 
advertisement space in newspapers. The 
Press Commission had recommended 40 per 
ccnt maximum space, but at present we find 
80 per cent space in newspapers taken by 
advertisements. We have also to remember 
that we are importing newsprint from abroad 
and so much advertisement space taken by 
some newspapers means less newsprint for 
other newspapers. In the last session, an 
assurance was given that a fact-finding com
mittee would be appointed. What concrete 
steps do Government propose to take either 
to implement the Press Commission’s recom
mendation or to tax advertisements ?

SHRIMATI NANDINI SATPATHY : 
'1 he recommendation of the Press Commission 
was that the newspapers should voluntarily 
adjust themselves to 40 per cent advertisement 
space and 60 per cent news space. But 17 or 
18 years have elapsed since this recommen
dation and natutally things have changed 
during this period. We propose to have a 
fact-finding committee very soon, probably 
within a week or so, which will go into de
tails of the economies. As I have already 
said, only after receipt of their report, we 
will decide about it

Legislation to Prevea* DefecAfaas

■+
*186. SHRI N1HAR LASKAR :

SHRI S. ML BANERJEE:
Will the Minister of HOME AFFAIRS be 

pleased to state:
(a) whether Government are thinking of
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twinging a legislation before Parliament to 
prevent defections;

(b) whether all the political parties are 
being or have been consulted; and

(c) at what stage the matter stands at 
present ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
K. U  PANT): (a) Yes, Sir.

(b) Legislative proposals, based on the 
recommendations made by the Committee on 
Defections, were discussed by the Prime 
Minuter with leaders of political parlies on 
the 10th December, 1970. Since the discussions 
were not conclusive, the Prime Minister wrote 
to thr leaders explaining the various points 
raised at the discussions and sought their 
specific rractions Replies from some of the 
leadets have still not been received.

(c) The views of the Chief Ministers, in 
regard to the legislative proposals, have been 
obtained and are being examined.

SHRI NIHAR LASKAR : Since some of 
the political leaders, to whom the Prime 
Minuter has already written, have not sub
mitted their comments, may I know which 
are thr main points on which they have not 
agreed to far ?

SHRI K. G  PANT: About those who 
have not written to the Prime Minister, it is 
very difficult for me to say what are those 
points, but, at the meeting of the leaders of 
the Opposition with the Prime Minister, two 
mam points emerged : one was whether it was 
enough to disqualify a defector from getting 
an office for one year or whether it was neces
sary to have something more stringent like 
disqualifying him from the membership of 
thr House. The second point related to the 
definition of a defertor. On the two points, 
there was some discussion.

SHRI NIHAR LASKAR: May I know 
whether it is possible to give the names of 
the pasty leaders who have not given their 
comments so far ?

K. a  PANT: Replies to the 
iVtaeJUSaistfer** letter have not been received

from leaden of Ihe Akali Dal, the Indian 
Union Muslim League, the Forward Block 
and the DMK.

SOME HON* MEMBERS rose—

MR. SPEAKER: Do you fed that defec
tion after the last elections ? (Interruptions)
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(Interruption) I want to know the definition of 
defection.

MR. SPEAKER : It is a very good sug
gestion for action.

SHRI S. M. BANERfEE: I want to know 
whether, before talking a final decision, the 
definition of defection will be reconsidered, 
because we cannot go on like this. For exam
ple, Vibhishana defected from Lanka and 
joined the ranks of Rama, and he was not 
considered a defector. (Interruption)

SHRI K. C. PANT: Mr. Banerjee will 
get a chance to me all this skill when the 
legislation comes up before this House. In 
the meantime it will be our effort to set that 
the Opposition ranks are not depleted. 
(Interruption)

PROF. NARAIN CHAND PARASHAR: 
May I know whether Independent) would 
also be covered by the definition of defection 
or only the political parties, as ta§ been 
mentioned heft in thti quistba ?
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SHRI K. O. PANT; The find view will 
be taken by the Home when the legislation 
comes before the House. But, according to 
the principles that the Committee on Defec
tions adopted, Independents do not come 
within that definition.

• f t tw n m r T w m f t : w r
fv  *r f t t j u  % s w - m p if
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MR. SPEAKER : This question does not 
nrite; it it not relevant.

YtHMtVlT : apBRFT ,
TO tfSTTC ?Tfr I  l 3THT fTOT 3WFT
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1 1

MR. SPEAKER : He »  asking a specific 
question about Bihar. Here the question is 
about legislation, not Bihar. He should not 
faring in Bihar in all questions.
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MR. SPEAKER: Older, plea*. It will 
not go on record, whatever you may speak.

SHRI ANNAfiAHEB GKHXHINDB ; It

U O rti Answtrs

has boon stated by the hon. Minister that 
independents are not covered in the defini
tion of a defector. I want to know whether 
rebel candidates who defy the party and 
subsequently become successful would be 
covered in the definition.

MR. SPEAKER: These are hypothetical 
questions. According to the rules they could 
not be permitted.

A p p llcstb u  for n w i h r t i r e  off Cement

*191. SHRI PAMPAN GOWDA : Will 
the Minuter of INDUSTRIAL DEVELOP
MENT be pleased to state :

(a) whether a number of applications 
have been received by Government for the 
manufacture of cement;

(b) if so, how many of these are for new 
venture and how many are for expansion of 
existing capacity ; and

(c) what are the capacities applied for 
in each case ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP- 
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) Yes, Sir.

(b) 53 applications arc for setting up 
new cement factories and 34 are for expand
ing tbe existing cement factories.

(c) The rapacity applied for new 
factories is 18.68 million tonnes and the cap*» 
city for expansion is 8.6 million tonnes

SHRI PAMPAN GOWDA: What is 
the percentage of production in the public 
sector and in the private sector.

SHRI SIDDHESHWAR PRASAD: The 
public sector cement factories have just 
started. Most of the production is in the 
private sector.

SHRI PAMPAN GOWDA; May I  know 
whether the existing units are working to 
rated capacity ; If not, what are the obstacles?

SHRI SIDDHESHWAR PRASAD: 
Meat of the units are working to «ai«d




